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0.A,1058 of 1996

Date of Order: 29,12.97

Present: Hen'
on'ible Mr, Justice S.N.Mallick Vice_Ch
-Chairman,
Hen'ple M
r. M,s, Mukherjee A@mlnlstratlve Member,

PARI TR KR, GHOSH
~V5-
UNION OF INDIA & ORS

Fer the retitiener: Mr.ﬁ.C.Sinha,ceunsel

For the respondents:Mr.s.chouihury,

cejnsel,
Heard en: 29,12.97. '
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S.N.Mallick,V.C, '
1. After hearine the ld.ceunsel Sppearine fer the

respective parties, we admit this Applicatien and %en
censent , we take up this Applicatien as en te-day's list

fer final dispesal.
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2. in the instant applicatien, the petitiener has

prayed fer a directien upen the respendents te wsay interest

sn the DCRG amsunt ef Rs 55,935/~ @ 18% per annum due to

delayed payment of the same te the metltloner oy the
respendents, The petitiener's case is that while werking

uns@er the ressendents, he retired en 31.12;94 en superannuatien
He received pensien en 03,01.,95 sut the DCRG was released

enly en 29.02.96. The mpetitisner claims that he sheuld ke

pali 1nterest at the rate ef 18% wer annum en the akeve sum

as the delay was Mmade By the respendents witheut any

. . n
reasenaele cause and the efficial quarter he was @ccupying.




was vacated by him en 1.9.94. The reswendents in their
reply have stated in paraeraph 11 that the metitiener werked
in different statiens during his sérvica life and he was

custedian of varieus valuskle goois of the Rallways and

\after his retirement all retlral Benefits haVe beem paid

te him excest the DCRG amsunt fer,latg,:gceipt of commercial
dewit clearance frem the Senior'DCM,:S;E;Rly;,A&ré. This
clearance was received en 12,01.96 and the DCRG ameunt was
relegsed te the petitiener enly en 31,01,96 which is net

cerrect., It was paid te him en 29,02,96.

3. The DCRG ameunt sheuld have bean maid 1mmed1ately
after the retirement and in this case, as wmer averments

made By the petitiener, there is ne case ef ai;erae ACR,

ne D&A case, ne vigilance ner any unautherised eccupatien

of Railway Quartér égainst him, Therefere, it cannet be

said that thére was any reasenable cause en the part gf the
respendsnts te make such delayed payment ef the DCRG te the
petitiener. Under the circumstances, we are ef the view
that.the\petitionar sheuld get interest @ 18% peTr annum en ’
the akeve sum frem 1.1.95‘to 29.2.96 and the petitiener is

alse entitled te cests as A due fe such delayed payment,

he haé te meve this Trikunal\ fer redress,

4. Under the circumstances, .we allsw;tha Applibation
with cests asséssed at ks 500/- (Rupees five hundred) and
the‘raspomdents are directeé te pay interest at the rate
ef 18% wer annum frem 1,1.95 t§ 28,2.96 en the DCRG ameunt
r@ceived oy the petitisner within 6 weeks frem the date ef
cemmunicatien ef this Order sleneg with cests.
¥
d§§4-’
o e

(M, 5. Mukherjae) - (8VN,Mallick)
Mamee r(Aa) | v Vlca-Chalrman.




